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LAW AND JUDICIARY DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk, Mumbai 400 032,
dated the 14th August, 2023.

NOTIFICATION
MAHARASHTRA C1viL CoURTS AcT, 1869.

No. Sankiran-1114/1153/C.R.210/Desk-11.—In exercise of the powers conferred by Sections 21,
22A and 23 of the Maharashtra Civil Courts Act, 1869 (XIV of 1869), and in partial modification of
all the Government Notifications issued in this behalf; in so far as they relate to the Court of Civil
Judge Junior Division, Akole, sub-ordinate to the Distirct Court of Ahmednagar, the Government of
Maharashtra, hereby, with effect from the 20th August, 2023, directs that,—

(a) there shall be a Civil Court Junior Division at Rajur, sub-ordinate to the District Court of
Ahmednagar, in Ahmednagar District;

(b) the said Court shall be presided over by the Civil Judge Junior Division, Rajur, who shall
hold his Court at Rajur in Ahmednagar District ; and

(¢) the Civil Judge Junior Division at Rajur, shall have jurisdiction to try all suits of Civil
nature as defined in section 24 of the said Act, the subject matter of which does not exceed
in amount or value mentioned in the section 24 excepting the suits, the cognizance of which
is either expressly or impliedly barred;

(d) the local limits of the ordinary jurisdiction of the Civil Judge Junior Division, Rajur, shall
comprised of the areas covered within the local limits of the villages mentioned in Schedule
appended hereto, which were heretofore included within the local limits of the ordinary
jurisdiction of the Civil Judge Junior Division, Akole, shall be excluded therefrom ; and

(e) the civil cases arising out of the villages mentioned in Schedule appended hereto being
filed and pending in the Court of Civil Judge Junior Division, Akole excepting the cases,
the cognizance of which is either expressly or impliedly barred, shall stand transferred to
Court of Civil Judge Junior Divion , at Rajur.

Schedule

List of villages excluded from the jurisdiction of the Court of Civil Judge, Junior Division Akole
and included in the jurisdiction of Court of Civil Judge, Junior Division Rajur.

List of Villages
Sr. Name of Sr. Name of Sr. Name of Sr. | Name of Village
No. Village No. Village No. Village No.
1 |[Rajur 21 |Ladgaon 41 |Randha Kd. 61 | Ghatghar
2 | Shelad 22 | Ambevangan 42 | Kondani 62 | Panjare
3 | Chitalwedhe 23 | Babhulwandi | 43 |Gubhire 63 | Shinganwadi
4 | Kohandi 24 | Bitinga 44 | Jamgaon 64 | Koltembhe
5 | Kelungan 25 | Chandgirwadi| 45 |Ghoti 65 |Bhandardara
(Shilwandi)
6 | Malegaon 26 | Balthan 46 | Somalwadi 66 | Waranghushi
7 | Sakirwadi 27 |Lavali (Kotul)| 47 |Pimpri 67 | Chichondi
8 | Pimparkane 28 | Kothala 48 | Vihire 68 | Manhere
9 | Deogaon 29 | Shirpunje Kd.| 49 |Kohane 69 | Randha Bk.
10 | Shenit 30 | Dhamanwan 50 | Walunjshet 70 | Terungan
11 |Pabhaluwandi | 31 |Chinchawane | 51 |Khadaki Kd. 71 | Shilwandi
12 | Ekdara 32 | Shiswad 52 | Baravwadi 72 | Phophasandi
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Sr. Name of Sr. Name of Sr. Name of Sr. | Name of Village
No. Village No. Village No. Village No.

13 | Padalne 33 | Ratanwadi 53 | Titavi 73 | Gondushi

14 | Vitha 34 | Murshet 54 | Pachnai 74 | Waghdari

15 |Digambar 35 |Udadawane 55 | Kumshet 75 |Jahagirdarwadi
16 | Katalpur 36 | Samrad 56 | Shirpunj Bk. 76 | Tale

17 | Sawarkute 37 | Muthkhel 57 | Ambit 77 | Maveshi

18 | Manik Ozar 38 | Bari 58 | Lavali Otur 78 | Shinde

19 | Kauthwadi 39 | Pendshet 59 | Purushwadi 79 | Khadaki Bk.

20 | Shelvihire 40 | Waki 60 | Shendi

By order and in the name of the Governor of Maharashtra,

VILAS V. GAIKWAD,
Legal Advisor-cum-Joint Secretary to Government.




